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IN THE CENTRAL ADMLIMNLSTRATIVE TRIBUNAL
PRINCI PAL BENCH, NEW DELHI.

on 2933/1990 | Date of decisions;22.02¢ %"
Shri Sattya Ram & Qthers sesApplicanis
VSe
Uirector of Solar cnexrgy Centre, s s eli€ spoNdents

Pariyavaren Bhaven, Lochi Road,-

New Delhl&.anOLhar

For the Applicants «oShIrl DWh, Gupta,
, Counsel
For the Respondents N ' ' eeShri ML, Verma,
» Co Counsel
_CORAM:

: THE -HON'BLE MR. JUSTICE S.K., DH{ON, VICE CRAIRMAN
Tt

£ HON'BLE MR. I.K. RASCOTRA, ADMINISTRATIVE AEiB2k

L. ‘_ whether to be referred to the Reporters or not?

JUDGMENT _(ORAL)

(of the Bench delivered by Hon'ble Mr. Justice S.
K. Dhacn, Vice Chalxman)

The learned counsel for the applicants states
that during the pgndehcy of the appligation, the services
of the applicaﬁts havé been reéularised. He, thercliore,
states that thié application has hecomnme infrucﬁuaus. The
application is disbosed of without passing any order,

There will be no order as to costse

(S
) - VICE CHAIRMAN(J)
22.03 193 ' 22,03.1993




